_.3::3 Stat, Resl. ve. mca;s

1Shr1 S, Mahsn Kumummahm]

the people. . -When any . muor reur-

ganisation - of an  industry of this
-character gogs through, it is difficult
to avoid some . disruption here and
there and certain repercussions which
may harm temporarily a large num-
ber of people. I only plead with hon.
members “that when they have sup-
ported the main decision of the
_Government, they should also make
‘allowances for this type of disrup-
tion, which is inevitable—I say it
with all the emphasis at my command
—because of the scale of the reorga-
nisation that we have undertaken,
Mr, Vajpayee is shaking his head.
He would have never tried such u
thing if he were sitting here. So it Is
‘better he does not shake his head.
We are very serious about this mat-
ifer and we will try to reduce to the
minimum all these difficulties. Our
present plans for increasing coal pro-
duction ‘are on a.very vast scale—to
go up to 140 million tonnes in
1978-79. I believe it can be done but
I ‘also believe that if it is to be done
certainly we nede the support of per-
sons not merely in this House but
outside, particularly, the trade union
movement . and the workers. Mr.
Samar Guha may rest assured that
regarding the workers' involvemeni—
1 prefer that were rather than parti-
cipation—in. the . decision-making pro-
‘cess, we are -every day taking steps
which are moving us more swiftly
‘in that direction, so that it will not
‘be workers -against management but
‘workers and management working to-
‘gether for: the greater glory of the
- coal. industry, . 'I‘hatinouraimuﬁl
“think we. will: achhve lt. 25l &

" With ‘these. wozds 1 _commend . the

Bill to the House for its acceptance.

.SHRI DAMODAR PANDEY: What
.about - the. hkhnc m of

Kedia-

1978 .Dhqm of Coal Mines
(Take werofmo.l Ord. & mt?o‘

:__lhe reason why yre have not been able
fo_take over Kedla-Jharkhand is that .
_ther Subordinate, Juda has ‘passed an
ordéer and I think t_mly by 17th that
we will be able to  take it over.
-(Iﬂtermpho:u)

SHRJ BHI?NATH EINGH " What
_about stoppage of payment' to -con-
tractors who have paid the maaey
fully to the collieries but have not
received from the consumers to whom

they have supplied coal? (Interrup-
tions).

SHRI 8. MOHAN KUMARAMAN-
GALAM: 1 am not able to follow
your question. | am sorry. (Inter-
riuptions).

1745 hrs.

ANDHRA PRADESH BUDGET,
1973-74

MR. CHAIRMAN: We will now
take up the Andhra Pradesh Budget.
Shri K. R. Ganesh.

SHRI S. B. GIRI (Warangal): Sir,
I rise on a point of order. The Andhra
Pradesh legislature has not been dis-
solved, It is still there. Regarding
. the imposition of President’s Rule, I
want to refer to the Report of the
Governor. It says:

. “The Chiet Minister, Shri P. V.
Narasimha Rao has today. tendered
the resignation of himself and his
colleagues in the Council of Minis-
ters. I have accepted the resigna-
‘tion_and ‘requestéd him ' and - his
Council of “Ministers to conitinue in
omca till an alternative nrnn:e-

. mm:. sty s 3
ar T
iagishture Party
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the Andhra Pradesh Legislative
Assembly is as follows:”

Then the party position in the legis-
lature is given, Then he says:

*I do not think it would be possi-
ble for a leader of any Opposition
Party to form a Council of Ministers
for running the Government. In the
prevailing cifcumstances in the
State, I consider it advisable to have
a brief spell of President's rule as
contemplated under Article 356 of
the Constitution. I, therefore, re-
commend that Presidential Procla-
mation under Article 356 of the
Cbnstitution may be 1ssued with im-
mediate effect. This will help to
ease present tension in the State
and in restoring normalcy

During the period of President's
rule, the State Legislature may re-
main suspended for the time being.”

At the time of the resignation, Shri
Narasimha Rao has the backing of 217
members. But immediately after his
resignation, the majority of the Con-
gress has been reduced. There are now
integrationists and separatists. There-
fore, the Governor as a democrat
should have convened the legislature
to test the strength of the parties. In
his report the Governor has wvery
clearly stated that President’s rule is
only for a very brief spell Even
though two months have elapsed, the
legislature has not been convened.
Since the Congress is split into inte-
grationists and separatists and has lost
its previdus position, I would submit
that the proper thing wold be to con-
vene the legislature and present the
budget in the State Legislature.

@t wew fg®t  weEdt
(rorfwmx) : mwrefy of AT W@
qyedr wTAvr g

wanfy wpew ;. qg¥ oF

T wrw i v swc R {
334 La—11 *

Andhra Pradesh
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& waw fardt  wadht
ow ff Aey §, A ar@ o gw
difoy, s I Ied | I}
R gwim M e ¢ s wew w7
TWE W ORI A AW v & fag
deft ot wqwfe #tw RE ¥
frdew ¢ f5 wefa 3 & oo W
aoerr #r fam & fewrm A
aeofa-ten AAva w7 R Smw
agt ¥ fraw aw A dew gk
o 97 W fAwT AWT W ONT €T
FAT A FTT AT | WA
w AW g IWMEEW M@ wWe-
wEArT § 1 S AR wgmw
¥ wg—ag ¥ aw & fo wgafy
Twoq A feanomar i, few w9
FAH AT @ g1 wEw
N WA W AN § €W W
frdig wAra & 1 wwar & oA ogE

" %97 gy whafafe@ @ fEw oW

¥ derwcandry | €A 7 WEH
# foam mawr & wid @ A §
Tz wE AW s wfge, agi AW
@ ® wn wrwwar § 7

st gwe wEATIW@ O
(m):nmﬁrah?j
W o maow }....

ot wew fowte wwt (e ) :
Wi qg wweqr ¥ @ 4T F Wiy
¥ tweqr dm owon wgy € )
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oy -gwe SewwTCTTE TTW o wg
9T I wwAe qr Rfgdw o
§, | wew 7 wrwRfvdw e
W b Ty & Niw fabrecowy
v Frw s o v W e
o iR Feargr o fegry
The '.'Preslden't’s_ Rule was imposed
on.ihe. basis ‘'of the report of the Gow-
ernor. It was because of the pressure
of the Congress President that the
Chief Minister resigned. Therefore, as
my colleague, Shri Vajpayee, has sta-
ted just. now, I would request you to
direct the Minister to convene imme-
diately the State Assembly and dis-
cuss the budget there. Otherwise, let
them dissolve that Assembly. Without

dissolving .the Assembly he has no
right to present the budget here.

ot #o gao faardt (Wrareriar) -
wwrats o feg s A @ &
¥ %Y qgt a4 ye@ At
oft ot addft B Faw A gud
T FIE B o w7 fRav

ot wzw faprt wwedt ;W
oAt # aww At g
@ Do e frerdt : wwd
wft oy wr k..
™ A st
m-mﬂ‘atfmﬂ‘z

e e e
o g, s ¥ el Fe
e hbbbe A b i uf
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wra‘i‘wa 13& o gR wie d
ﬂfril ey g urr!ﬁ

'nﬁma g A wiw A g oww
ey e ot 7.ar wiwe sfader &
war fear oy off w1 fawa § aw &
agt’ wex ot yew At & o wgl
dfedr o« § —aw foaw fs agt
FE0 qEf nwAdRE SR A T g

Wit sy = @ w Cdae
LLUE SO ;
ot wrw fagr@ mwddY ;o agi

wH T s g

st fto qAo fawrt . @ %

W, ¥ TE FET IEH W @
fo g e w9 & wwmAr WK
& W@ § www o afk wg
Gfagez & 2y ¥z gt 9% M
s owEd g

SHRI P. VENKATASUBBAIAH
(Nandyal): The point of order raised
by Mr, Giri is not at all relevant. The
facts stated by him are far from truth.
The Governor Has taken the facts into
consideration, Shri P. V., Narasimha
Rao, the Leader of the largest Party
which enjoys the absolute majority in
the Assembly, tendered his resignation
and there was no other  alternative
party to shoulder the responsibility
and form the Ministry. What happens
outsidpvihe-Legiginture is not the con-
cern of the Governor. Whatever Mr.
Gi¥t may cofitend; the perdbnis: ' Who
profess themselves as separatists have
nottomdnparty uorhaveﬂ&eyre—
signed from the Congress. So, the
sifestion foduy: rerklfil” as Wi ear-

! mw&g Pradesh
__m hwingt‘g:!rm
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by a sovereign House like Par-
ldment which is competent to act in
the absence of the functioning of the
Assembly there. Therefore, it is right
that the Budget 15 introduced here,
discussed and passed.

SHRI ¢. VISWANATHAN (Wandi-
wash): Mr. Giri rose on a point of
order. There is a point in what he
says. The Assembly there is not dis-
solved, but it 1s suspended. The
MLAs are still there, whether they are
integrationists or separatists. There-
fore, it is but proper that the Assembly
is called and the Budget presented in
the Andlira Pradesh Assembly; let
the MLAs, whether they are integra-
tiomists or separatists, discuss it, What
{s wrong in calling the Assembly
there? It 1s almost two months since
we are having President’s rule there.
What purpose has it served? Either
the Assembly should be called and the
Budget presented before the Assembly
or, in tha alternative, if they do not
want it, the Assembly should be dis-
solved and then they can presenti the
Budget in Parliament.

ot gwre Taritarw T (Fsmmar-
ar) : wwmfr Y wre T@E wE
ANFY i €, dar s w8 w® £
& I A ot wr woar ST
7 HC wadT W foer # fem
e e Ay ardf &
forut @ &Y mrdr ® o @ A
se WY ¢ wefan TR 9w
W AF_UST wA TN Gw 8
W% g W SR ordf A e
¥ we A sgwar &

SHRI SAMAR GUHA (Contai):
There has been Presideat's rule in
many States in the last three years.
But sueh an unppecedented thing has

never hs where the Congress
Party' wad having a thejotity ang yet
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the whole Assembly has been kept
in suspension. 5o, when there is a
Party which commands majority and
the Assembly is in suspension—it has
not been dissolved—whether it is with-
in the competence of the Parliament
to discuss the Budget on behalf of
that State, that is the point for consi-
deration.

Mr. Gari has said that they are now
divided into integrationists and sepa-
ratists. ...

SHRI D. N. TIWARY: They have
not formed any Party like that.

SHRI SAMAR GUHA: It may be
that the integrationists may be in
majority-we do not know. So, it is
the duty of the Governor to convene
the Assembly and they should be
allowed to form a government. With-
out allowing them that opportunity,
the hon Minister cannot present the
Pudget here and it will be improper
to discuss the Budget here. The
Assombly should be convened imme-
diately or dissolved. Only after the
dissolution of the Assembly we can
discuss the Budget here,

SHRI INDRAJIT GUPTA (Alipore):
I would like to know when the Chief
Minister has resigned and the Ministry
has alsb resigned with him. now, if
the Assembly which is kept in sus-
pense is reconvened, how will it fune-
tion—I cannot follow. There is no
government, there is no Ministry...
(Interruptions)

SHRI M. SATYANARAYAN RAO:
You allow the legislators to elect a
leader.

SHRI INDRAJIT GUPTA: Now.
Mr. Narasimha Rao has resigred...

SHRT M. SATYANARAYANA RAO:
There are*so many leade®s.,, (Inter.
ruptions)

MR."CHAIRMAN: I am not allow
ing anybody.
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Mr. Glrthurmedapumatotdw

“There i ‘Mo -point: 'of order. ‘The
:Andhra Pradesh Assembly has been
-guspended by -Presidentis] ' Proclama-
mmmmummwhs
mudonehymnmut. .

The P:oclanmuon has also b.m ap-
proved by Parliament on 1-2.73. So,
'th-eismpointo(order The hon.
Minister. © .

BHRI M. SATYANARAYAN RAO:
In protest we-age walking out.

Shri M. sﬁfyanafaﬁan Rao then left
the Houge

. SHRI S. B. GIRI: This is a fraud
on_the legislature. In protest 1 also
walk out.

Slu-i S..B. Giri and some other hon.
Members théen left the House.

. ‘THE MINISTER OF STATE IN THE
MI}"HSTH}? OF FINANCE (SHRI K. R.
GANESH): 1 beg to present a state-
ment of the estimated receipis and
expenditure of the State of Andhra
Pradelﬁ tor th.e vear 1973-74.

™~

To qave the time “of the House, I
beg to. lay my ah%en on the
Budl&t of the State ?ndhra Pra-
degh for, 1073-74" a_n the .Table of the
EPUM'-

s!i.ax G. vmwmam Let him
read ‘it &,

MR. CHAIRMAN: No,- please. .He
huwdumthhblenttbeﬁm

'smmcmtmmecqmm
.of Andhra Pruuh m 1973-74

mmilmmdahm'

‘tances in which the administration of

‘the’ State of - Andhra' ' Pradesh was

tukten over by . the:-Presitent on the

:18th January, 1973 by. Proclamastion:

meﬂﬁwm&lm B
‘Proclamation: i g~ the

-'-mdﬁl&hmm_--

The Provides

'mtotth.suhetmnrapmm_

for.:the  financial year commencing

'IromthelltADril 1973. In the hope

thatltwlllm;be long before the
situation in the State returng to nor-
malcy, I alull, in due course.move the
House to make, on account, suppiies
needed for the first foor months - of
1973-74, so ‘as to -enable ‘the State
Government - to incur essential expen-

. diture on administration and develop-

ment, pending grant of supplies for
the whole year by the appropriate
Legislature.’

2. 1 do not wish to weary the House
with any detailed analysis either of
the Revised estimates of the yea:
which is coming to an end in a fc-
days, or the Budget estimates of the
ensuing year, and shall be content with
a prief mention of the broad aspects
of the estimates. The Demands for
Grants and the Explanatory Mem-
orandum on the Budget, which are
being circulated to the Honourable
Members, contain further details of
the estimates.

3. The - overall Revenue Receipts
during the current year show a mar-
ginal -improvement of Rs, 2.43 crores
at Rs. 857.00 crores, as against the
Budget Estimate of Ras. 354.66 crores,
mainly because of increased grant-in-
ald from the Central Government.
The increase in revenue expenditure
is mainly on account of larger provi-
sion ‘towards. annual . vontribution to
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asgistance for financing the State Plan.
However as the State Government
were not able to ralse additional re-
sources o.iginally envisaged due 1o
drought and owing to the present con-
ditions obtaining in the State, the out-
lay on the State Plan is likely to be
Rs, 78.79 crores. It is felt that through
the additional Central assistance and
the Special Loan of Rs. 60.28 crores
sanctioned by the Central Government
for ciearing the overdraft with the
Reserve Bank of India, the State would
close the financial year with a small
surplus of Rs. 51 lakhs. I may also
assure the House that the State's
Budgetary position is under confinuous
review. .

5. Revenue receipts for 1973-74, at
current levels of taxation are estimat-
ed at Rs. 363.01 crores, reflecting an
improvement of Rs. 5.02 crores over
the revised estimate for the current
year. The revenue expenditure Iis
estimated at Rs. 412.37 crores, result-
ing in an estimated revenue deficit of
Rs. 49.36 crores. On capital account,
the estimates envisage a surplus of
Rs. 49.44 crores. Thus, there will be
an overall surplus of a nominal
amount of Rs. 8 lakhs and, conse-
quently, it is expected that the year
1978-74 will close with a small cash
balance of Rs. 58 lakhs.

8. The Budget for 1973-74 provides
for a Plan outlay of Rs. 87.59 crores
which is Rs. 8,80 crores more than
what is provided in the latest Estimate
for 1972-73. This is exclusive of the

MGIPND—~M=—3834~{, 82 1-5~73—I010.
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expenditure on Bpecial Telengana De-
velopment Schemes for which a sum
of Rs. 530 crores has been provided.
With the provisior of this Rs, 5.30
cro:es, the entire Telengana surpluses
of Rs. 28 crores plus Rs. 17 crores
provided by Government of India i.e,
Rs. 45 crgres, would have been fully
spent. It has been ensured that the
core schemes of the Fourth Five-Year
Plan, particularly the irrigation and
power projects, are catered for ade-
quately in the Plan outlay for 1973-T4
and that the process of econOmic de-
velopment 1p the State does not receive
any set-back. It will also be ensured
that even during the period of vote
on account all schemes in the Plan are
provided with necesary funds so that
their progress 15 kept up.

7. The outlay provided in the Budget
estimate 1973-74, for Centrally sponsor-
ed sc and Central Plan schemes
15 Rs 17.48 crores. Special Employ-
ment Programmes designed to relieve
unemployment among Small and Mar-
ginal. Farmers and Agricultural
Labour as well as the educated un-
employed are among the various pro-
grammes covered by this allocation.

MR. CHAIRMAN: The House stands
adjourned till 11 A.M. on Friday, the
16th March, 1973,

18 00 hrs.

The Lok Sabha then adjourmed till
Eleven of the Clock on Friday, March
18, 1973/Phalguna BE, 1894 (Saka).



